
IN THE COURT OF THE ADDITIONAL SESSIONS JUDGE (F.T.C.),
LAKHIMPUR, NORTH LAKHIMPUR.

Crl. Misc. Case No.137/2022.

Md Mofidul Islam
............Accused/Petitioner.

  Vs

State of Assam
...............Opposite party.

Present: Syed Burhanur Rahman, A.J.S.,
Addl. Sessions Judge (F.T.C.), 
Lakhimpur, North Lakhimpur.

Advocate for the Accused/Petitioner: Mr A. Rahman.
Advocate for the State: Mr M.P. Hazarika.

Date of Hearing: 06/07/2022.
Date of Order: 06/07/2022.

ORDER

1) Learned A.P.P. is present.

2) Learned  counsel  on  behalf  of  the  accused  Md

Mofidul Islam has filed the instant bail application

under Section 438 of Cr.P.C., who is apprehending

arrest  in  connection  with  North  Lakhimpur  P.S.

Case  No.278/2022  corresponding  to  G.R.  Case

No.605/2022 under Section 420/34 of I.P.C.

3) The brief facts of the case is that on 07/06/2022,

at   8:10 PM, complainant  namely,  Rohit  Kapoor,

S/o  Umesh  Kapoor  of  Prahlad  Nagar,  Ramlila

ground, Pin 250002, Uttar Pradesh, lodged an F.I.R.

at  North  Lakhimpur  P.S.,  stating  that  he  got  a

phone call from one namely, Mofiqul Islam, Phone

No.6901803111.  He  called  the  complainant  for

selling gold on a cheap price before 7 days ago.



Accordingly, the complainant came to Lakhimpur

on  07/06/2022.  The  alleged  accused  person

namely,  Mofiqul  Islam  and  four  other  members

called  him to  Lakhimpur  bus  stand  and  alleged

accused and four other took him to other place.

After that the alleged accused showed one piece

of gold before the complainant. At that time the

complainant suspected that the piece of gold was

fake  and  they  tried  to  sell  fraudulently.

Accordingly,  on  duty  police  team recovered  the

complainant and alleged accused and four other

persons fled away from the place of occurrence. 

4) Learned counsel on behalf of the accused person

has stated that he is nowhere connected with the

instant case and he accompanied the co-accused

in the vehicle without knowing the intention of the

co-accused,  who  is  already  apprehended  in  the

instant case. 

5) Learned A.P.P., on the other hand, has submitted

that  the  allegation  against  the  present  accused

requires custodial interrogation and therefore, he

may not be granted the benefit of pre-arrest bail.

6) Today  the  matter  was  fixed  for  case  diary  and

accordingly,  this  Court  has  received  the  case

diary. 

7) Upon perusal of the case diary it is revealed that

the  co-accused,  who  is  already  apprehended  in

the present case, has clearly given incriminating

statement against the present accused. Therefore,

this  Court is of the view that the pre-arrest bail



may not be granted to the present accused and

accordingly, the instant application is dismissed.

8) Disposed of.

9) Case diary/ Status Report/ G.R. Case Record may

be returned back.

Given under my hand and seal  of  this  Court on

this the 6th day of July, 2022.

  (Syed Burhanur Rahman)   
 Addl. Sessions Judge (F.T.C.),

  Lakhimpur, North Lakhimpur.
 

Certified that the order is typed 
to my dictation and corrected by me
and each page bears my signature.

(Syed Burhanur Rahman) 
Addl. Sessions Judge (F.T.C.), 
Lakhimpur, North Lakhimpur.


